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K.S .ARCRA «+e. s APPLICANT
VS .

i

UNION OF IIDIA & ORS. «.... RESPCUDENTS

CORAM
- THE HON'BLE IR .C.P .SHARM2,ADMIITISTRATIVE MEMBER

THE HOMN'BLE MR .RATTAN FRAFASH, JUDICIAL MEMBER

PRESENT
Mr.C.B.3harma, Counsel for the aprlicante.

PER HON'BLE MR O .P .SHARMA, ADMINISTRAT IVE MEMBER

In this application under section 19 of the

Administrative Tribunals Act, 1985, shri K.S.Arcra

has przyed that order dated 22.1.,1987 (Annex .A=3)

by which the applicant was removed from service by

invoking the provisions of rule 19(i) of the 203(22a)
Rules be quashed in as much as it has become infructuous .
after the decision of the Hon'ble Hich court in S.B.
Cf:iﬁminal Revision Petition and that the respondents
may be directed to reinstate the applicant with all

conseguential benefits., |

2. The case of the applicant is that he was removed

from service by order annex .A-3 dated 22.1.1987 under




[

Rule 19(i) of the CI3(2CA)Rules in view of thefact

that he had been convicted on a criminal charge under
Szction 120fBe,zdv,rIi1.:h Szction 420 IPC and 477 (a) IBC
on 27.10.1684 by the Upper Chizf Judicial Magistrste,.
Jaipur.,. Theréafter, the applicant preferred an api:eal
against the said judgment and the District and Sessions
Judge, Jaipur released the applicant after granti?g'
benefit of probation under section 4 ¢f the prcbatiion
of Offenders Act, 1658. Thereafter, Ehe applicant filed
a Criminal Revisich Petiticn bajfore the Hon'kle High
court which was decided .by' the Hon'ble Hich Court

vide = judgment Jated 23.7.1992. By this judgment the
Hon 'ble High court vhile maint ainin;.j; the‘ judgment

of the Apprellate Court directzd that the conviction
of the applicmt in this zase shall not ~affég§ his
service cameét:., The applicant"s Flea ¥Mx nothhat

in view of the judgment of the Hon'ble High Court
wvherein the Hich Court has directed that the conviction
of the applicant shall nct come in the way of his
service car€sr, the penaltyl of rem>val imposed on
the applicant on account of his conviction deserves
to e quashed. The applicant aftér receipt of the/,
atove jucigma nt of the High Ccourt pre ferred an Apr=3l

(annex .n~2) datsd 12.9.1994 against the order of

removal from service. This Appeal has still not been

dAisposzd of by the Apsellake Authoritye.

3. During the course of arguments the learned
counsel for the applicant prayed that the respondents
may be dirscted to dispose of the appeal of the

applicant on rerits having regard o the facts and
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circumstances of thecase. We, therafore, dispose of
this application at the admission stzge wirh 3 |
direction to respondent no. 2, -Cbief Post Master Gensral,
Pajasthan Circle, Jaipur, who is stated by the
: counsel

applicants/o be the Appzllate Authority for him, to
dizpose of the applicant's appeal (Annex .2-2) on mesrits
within a perioid of two months from the date of receipt
of a copy of this order. Let z copy Of the Papar Book
be sent to the respondent noe. 2 alongwith a copy of
this order, for necessary action.
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